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CENTRAL ADMINISTRATIVE TRIBUNAL: : GUWAHATI BENCH. 

(O.A. No 229 of 2007) 

DATE OF DECISION 30.8.2007. 

M.r.Dwijendra Nath Das 

Mr.A..C.Sarma 	APPLICANT(S) 

- VERSUS- 

Union of India & Ors. 

Dr.J..L.Sarkar, Railway counsel 

APPLICANT/S 

ADVOCATEFOR THE 

RESPONDENT(S) 

ADVOCATE FOR THE 
RESPONDENT(S) 

HON'BLE NR.K.V.SACHI.DANANDAN, VICE-CHAIRMAN 

Whether Reporters of local papers may be aU 	to 
see the judgments? 

To be referred to the Reporter or not? 0 
Whether to be forwarded for including in the Digest 
Being complied at Jodhpur Bench & oth7'?enches? 

Whether their Lordships wish to see tcie fair copy of 
the Judgment? 

Judgment delivered by Hon' ble Vice-Chairman 

L/ 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application .No.229 of 2007. 

Date of Order: This the 30' Day of August. 2007. 

HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN 

Sri. Dwijendra Nath Das, 
5/0 Late Harmohan Das 
Resident of Quarter No.7O4/t 
Type-I at New Guwahati Colony, 

By Advocate Mr. A.C.Sarma Mr.S.Saikia, 
Mr.P.Medhi, 

Mr.U.Sarma, Mr.S.Talukdar 

- Versus- 

The Union of India, 
Represented by the Secretary, 
Railway Board, Ministry of Railway, 
New Delhi-il 0001. 

The General Manager 
N.F.Rallway, Maligaon 
Guwahati-1 1,Dist.Kamrup, Assam 

The Chief Area Manager (CAM), 
N.F.Railway, Maligaon, 
Guwahati-1 1 .Dist.Kamrup, Assam 

The Divisional Personal Officer 
(DPO), N,F.Railway, Maligaon. 
Guwahati-il, Dist..Kamrup, Assam 

Applicant. 

c 

5. TheSenior Coaching Depot Officer 
N.F.Railway, Maligaon 
Guwahati-1 1, Dist.Kamrup, Assam 	Respondents. 

By Advocate Dr.J.L.Sarkar, Railway Standing Counsel. 

K.V.SACHIDANANDAN. V.C: 

The applicant is working as a Sr. Technician in the N.F.Railway, 

New Guwahati, and residing at Quarter No.704fB Type -I with his 

family. Since allotment of the quarters. The Respondent No, 5 vide his 

order dated 2.9.05 cancelled the order of allotment of the applicant' 
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quarter alleging that a survey Committee appointed by the 

administration found that the applicant had sub-lated his quarters to 

some third party. He also submitted that he was not aware of any 

survey of his quarter and he prayed for review of the cancellation 

order. The Respondents authority did not pass any order disposing 

applicant representation but passed an order on 9.5.05 imposing 

damage rent to the tune of Rs. 1,07,1.35/- on the applicant without 

issuing any prior notice to the applicant nor giving any opportunity of 

hearing to the applicant. The applicant has drawn salary after 

recovery of the alleged damage rent in th months of July! August Rs. 

2725/- per month. Aggrieved by the certain action the applicant has 

filed this O.A. 

	

2. 	1 have heard Mr A. C. Sarma learned counsel for the 

applicant and Dr.J..L.Satkar learned counsel for the Railway. When the 

matter came up for hearing the learned counsel for the applicant has 

submitted that no notice was issued to him nor any opportunity was 

given to him to explain his case. His representation was not attended 

to. His appeal is also pending. He also submitted that he will be 

satisfied if direction is given to the 3rd respondents to dispose of the 

appeal within a time frame. Dr.J.L.Sarkar learned Railway standing 

counsel submitted that he has no objection in adopting such a 

proposal. 

	

3. 	Accordingly, We direct the respondent No.3 or any other 

competent authority to consider the appeal of the applicant and pass a 

reasoned order on merit within a period of three weeks from the date 

of receipt of this order after giving opportunity to the applicant to 

explain his case in person and communicate the same to the applicant 

to explain his case in person and communicate the same to the 
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applicant forthwith. In the interest of Justice this Court further directs 

that impugned order for recovery will be kept in abeyance till disposal 

ofhis appeal. 

O.A. is disposed of. At the admission stage itself. However, 

there shall be no order as to costs. 

(I(.V. SACHIDANANDAN) 
VICE-CHAIRMAN 

LM 

rJ 
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0ISTRICT KAMRUP 

THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH 

AT GUWAHATI 

(An application under Section. 19 of the Administrative 

Tribunal Act, 1985) 

O.A. 	/2007 

Sri Owijendra Nath !Das 

..Applicart 

-Versus- 

The Union of India & Ors. 

......Respondents 

YNOPSIS 

The applicant isat'present working as a 

- Technician Gr.IX in Office of the Senior Section EnQi-

fleer, Carriage and Wagon (C&W) B.G. N.F. Railway, New 

Guwahati and residing at Quarter No. 704/B Type-I at New 

Guwahati Colony, Guwahati with his family since allot-

ment of the quarters. The respondent No.5 vide his order 

dated 2.9.05 cancelled the order of llotment of the 

,app1icants quarter alleging that a survey committee s  

appointed by the administration found that' the applicant 

had sub-l&ed his quarters to some third party. The 

applicant submitted representation before the authority' 

on 23.9.05 denying the aliegation of sub— letting the 

quarter and he asserted that he himself is residing in 

the quarte with. his family. He also stated that he was 

not aware of any survey of his quarter and he prayed 

11 



for review of the cancellation order. That respondent 

authority did, not pass any order d1sposng applicant 

representation but passed anorder on 9.5.07 imposing 

damage rent to the t'une of Rs..1,07,135/- on the appli-

cant without issuing any prior not.ie to the applicant 

nor' giving any opportunity of hearing to. the applicant, 

the applIcant has drawn salary after recovery of the 

alleged damage rent in the monthof J.uiY./ August 

Rs.2725J- per month. If in this way the alleged damage 

rent is recovered it will be for the applicant 

to maintain the livelihood of his family. Hence this 

applicatIon :beore. this Honble.TrIbUflal.. 

Filed by: 

Advocàte,GUWahati 

fl 

• 	 jr. 	. 

A 



DISTRICT: •KAMRUP 

THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH 

. 	 . 	

' 

 

AT GUWAHATI 

(An application under Section 19 of the Administrative 

.Tri.bunal Act s  1985). 

O.A. NO.S 	/2007 

Sri Dwijendra Nath Das 

..Applicant 

-Ver $ US- 

The. Union of India & Ors.. 

Respondents 

INJDEX 

• 	SL.NO . ANNEXURE PARTICULARS' 	. 	PAGE NOS.. 

1. Application 

2. Verification 

3. I Order dtd. 	2.9.05 canceliation 6- 

allotment of quarter. 

4. II Representation dt.23.9.05 submitted ' 

by the applioai?.. 

S. III Office order .dtd. 	9.5.07 imposing 

•damage rent. 

6. IV Copy of pay slip after deduction 

7. V A copy of Tribunal order directtng 

dispose off the representation. 

8. VI A copy of the order by the respondent 

revoking cancellation order' of 

Quarter No. 	117/H 

Filed by: 

' 



THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 	Z s  
AT GUWAHATI 

O.A. NO.° 
	12007 

BETWEEN 

Sri .Dwijendra Nath Das, 

S/c 

Resident of Quarter No.704/B Type - I 

at New Guwahati. Colony. 

• .APPLICANT 

-AND- 

The Union of India, 

represented by the Secretary 

Railway Board, Ministry of 

Railway, New Delhi-110001. 

The General Manager, 

N.F. Railway Maligaon, 

Guwahati-1 1 ,Dist. KamrupAssam. 

The Chief Area Manager (CAM), 

N.F. Railway, Maligaon, 

Guwahati-1 1, Dist. Kamrup,Assam. 

The Divisional Personal Officer 

(DPO) N.F. Railway Maligaon, 

Guwahati-1 1,01st. Kamrup,Assam. 

The Senior Coaching Depot Officer 

N.F. Railway Maligaon, 

Guwahati-1 1,01st. Kamrup,Assam. 

..RESPONDENTS 

Contd. . P1- 
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DETAILS OF APPLICATION 

PARTICULARS OF THE. ORDER AGAINST WHICH THE 

APPLICATION IS MADE: 

This instant application is made challenging the 

following orders: 

1) 	Order issued vide Memo No. GHY/CDO/GE.N/Qrs/C&W 

dated 2.9.05 by the Senior Coaching Depot Officer, N.F. 

Railway, Guwahati (Respondent No.5) cancelling the 

allotment order of Qrs. No.704/B Type -I at N.G.C. in 

the name of the applicant. 

ii) 	The office Memo No. E/APO/1/Survey of rs/GHY dtd.* 

-. 	9.5.07 issued by the Divisional Personal Officer, N.F. 

• . 	Railway, Guwahati (respondent No.4) imposing damage rent 

of Rs.1,07,135/- on the applicant. 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter of 

the instant application for which he wants redressal is 

within the jurisdiction of this Honble Tribunal. 

LIMITATION: 

The applicant further declares that 	the 

application IIS within the limitation period prescribed 

under Section 21 of the Central Administrative Tribunal 

Act,1985. 

Contd. . P1- 

I 
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4.. 	FACTS OF THE CASE: 

4.1 	That the applicant is a citizen.of India and. 

as such he is entitled to the rights,prlvileges guaran-

teed under the Constitution of India. 

4.ii 	That the applicant is at present is working 

as a Technic1 Gr.I in the office of the Senior Section 

Engineer C & W New Guwa.hati and he is residing in Rail-

way Quarter No. 704/B Type-I. at NGC since its allotment 

and handing over of possession to the applicant. 

4.111 	That while the applicant was rendering his 

services to the respondent authority with all sincerity 

and devotion to duty the respondent No.5 without any 

prior notice cancelled the allotment order of the appli-

cants quarter No. 704/8 Type-I vide his letter No. 

GHY/CDO/GEN/Qrs/C&W dated 2.9.05. 

A co.py  of the above letter is annexed here-

with as Annexure - 1. 

4.iv 	That in the aforesaid cancellation order it 

has been alleged that during survey by the survey com- 

mittee it has been found that the applicant instead of 

residing himself in the quarters he has subLted the 

quarters to a private party violating the provision of 

Rule 3.1 (III) and IS.A of Railway Service (Conduct) 

••Rules 1966 and the applicant was also advised to vacate 

I 

Contd. . 
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the quarters and to hand over the same to the new allot- 

tee immediately whose allotment order was to be followed 

4.v 	That the applicant submitted a representation 

on 23.9.05 before the respondent No.5 praying for revie-

wing the cancellation of allotment order of his quarter 

denying the allegation brought against him. The appli-

cant in his representation stated clearly tI'iat he has 

not sub-lated his quarters to any private party but he 

himself is residing in the quarters. He also stated in 

his representation that the carcellation order being 

passed ex-parte without allowing any opportunity of 

hearing to the applicant it is violative of the princi-

ple of natural justice, violative of Article 14 and 21 

of the Constitution of India and it is arbitrary and 

void ab initio. 

A copy of the above representation is annexed 

herewith as Annexure - 1.1. 

4.vi 	That the applicant was under bonafide expec- 

tation that the respondent authority will dispose of the 

representation submitted by the applicant with intima-

tion to him, but, the applicant could know noting about 

the fa't-h of his representation, but, he was peacefully 

residing in his quarters without any interference from 

any corners. Moreover no any new allottee also came to 

take over the quarters and in this circumstances the 

Contd. . P/- 
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applicant was under bonafide presumption that the res- 	Z 
pondent authoritY was satisfied with the contention made 

in the representation submitted by the applicant and 

dropped the matter in controversY. . 

4.vii 	That the applicant to his utter surprise 	- 

after more than one and half years have suddenly re-

ceived the memo No. E/APO/1/SUrVeY of Qrs/GHV dated 

9.5.07 issued by the respondent No.4 alleging the appli-

cant to be in unauthioriSed occupation of the quarters 

and a huge amount of damage rent to the tune of 

Rs.,07 1 135/- has been Imposed on the applicant which 

is to be recovered from the monthly salary bill of the 

applicant. 

•A copy of the above memo alóng with the 

statement of damage •rent is annexed herewith 

as Arinexure - ill. 

4.viii 	That the applicant approached and requested 

the respondent authority not to recover the damage rent 

as proposed from his salary. But, the respondent author-

ity has already started recovery of the damage rent from 

his salary. As a result of which after 

all deduction the applicanttdraw only an amount of 

Rs.2.725/- only ,-3iic.i pay for the month of July/AU 

gust, 2007. 

A copy of the pay slip is annexed herewith as 

Contd. . P/- 



: 

4.ix 	That the respondent authoritY brought similar 

allegations against some similarly situated employees of 

the Railway Department. But on their application before 

this Honble Tribunal, this Honble Tribunal was pleased 

to direct the respondent authority to dispose the repre-

sentation submitted by the applicant firtkraccOrdiflQ to 

law. And the Honble Tribunal was also pleased to stay 

the recovery of the damage rent till such disposal. 

A copy of the such order is annexed herewith 

as Annexure - V. 

4.x 	That the applicant has come to know that in 

pursuance of the direction as stated above v' r:eb1this 

Honble Tribunal is- i the respondent authority has 

already revoked the cancellation order of allotment of 

quarters inrespect of the concerned employees after 

giving personal hearing to them. 

A copy of such order is annexed herewith as 

Annexure - VI. 

4.xi 	That the applicant respectfullY submits that 

he being a similarly situated employee is also entitled 

to similar protection against the impugned order passed 

by the respondent authoritY. 

Contd. . 
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5. 	GROUNDS FOR RELIEF WITH LEGAL, PROVISIONS 

5.1 	For that the office order No. GHY/CDO/GEN/ 

rs/C&W dated.2.9.0S issued by the respondent No. 	and 

the order issued vide memo No. E/APO/1/Survey of Qrs/GHV 

dated 9.5.07 issued by the resondent No.4 are violative 

of the Rules of natural justice and as such both the 

impugned orders are bad and liable to be quashed. 

5.11 	For that the respondent authority committed 

wrong in passing the impugned order without issuing any 

prior notice to the applicant and without allowing him 

any opportunity of hearing so as to enable him to ex-

plain his case and as such the impugned order is bad and 

liable to be quashed. 

5.111 	For that the applicant was not at all aware 

about any alleged survey of his quarter by the committee 

and as such the impugned order of cancellation of 

applicants quarter and order of recovery of damage rent 

passed on the basis of alleged ex-parte survey by the 

survey committee are bad and liable to be quashed. 

.5.iv 	for that. the impugned orders are violative of 

Article 14 21 and 309 of the Constitution of India and 

as such those are liable to be quashed. 

5.v 	For that the respondent authority has commit- 

ted wrong in passing the impugned orders without making 

any enquiry to the allegation in presence of the appli- 

Contd. . 

I 
:1 
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cant and as such the impugned orders are bad and liable 

to be quashed. 

5.vi 	For that the applicant had not violation ç4' 

the provision of Rule 3.1 (.111) and 15.A of the Railway 

Service (Conduct) Rules, 1966 as alleged in the impugned 

order dated 2.9.05 and as such the impugned order are 

bad and liable to be quashed. 

5.vii 	For that the applicant will suffer irrepara- 

ble loss and injury if the impugned orders are not 

quashed. 

5.viii 	For that in any other view of the matter the 

impugned orders are bad and liable to be quashed. 

DETAILS OF REMEDIES EXHAUSTED: 

The applicant declares that he has exhausted 

all the remedies available to him and the representation 

submitted to the respondent authority was not disposed 

off. 

MATTERS NOT PENDING WITH ANY OTHER COURT: 

The applicant declares that he has not 

challenged the impugned orders before any other 

court/Tribunal. 

RI 

Contd. . P1- 
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	 I 
Under the facts and circumstances stated 

above, the applicant pray for the followin.g relief: 

1) 	To set aside and quash the Office Order 

GHY/CDD/GMN/CIr/c&w dated 2.9.05 quashed by the respon-

dent No.5 (Annexure-I.). 

To set aside and quash the office order 

issued vide memo No. .E/APO/1/Survey of Qrs dtd. 9.5.07 

issued by the respondent No. 4 (An.nexure - III). 

Not to 	yany damage rent from the appli- 

cant and to refund already recoveredfrom the applicant. 

INTERIM RELIEF PRAYED FOR: 

The applicant pray; that pending disposa.l of 

this application the impugned order issued vide memo No. 

E/APO/I/Survey of Qrs/GHY dated 9.5.07 issued by the 

respondent No.4 imposing recovery of damage rent may 

kindly be stayed. 

PARTICULARS OF THE POSTAL ORDER: 

Indian Postal Order No. 2" 
Date 	: 

Issuing Officer 	.: Guwahati GPO 

Payable at 	: Guwahati, GPO 

LIST OF ENCLOSURES: 

An Index showing the particulars of documents 

is enclosed herewith. 
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• VERIFICATION 

I, Shri Dwijendra Nath Das, Son of 

resident of quarter No.704/B Type-I at New Guwahati 

Railway. Colony do hereby solemnly affirm and verify 

that the statements made in accompanying application in 

paragraphs 1-4, 6 and 7 are true to my knowledge and 

rests are my humble submissions before this Hon'ble 

Tribunal. 

And I sign this verification on this 9,9th 

day of August, 2007 at Guwahati.. 

etL0 	a N'tI- 9/J) 

Signature 



N. F. RA II. WAY. 

No.GHYfCD()/CEN/QrsJC. \V 

To 
Sti D. N. l:a.s 
Fech / (;fl 

•Icier SSFC&WN 	.. 
fI1ffough A1)ML'NGC. 

C4j__L 768834 

Office of the 
Sr. Coaching Depot Officer, 

Cuwahatl,Dt.02.09./2005 

Sub-Cancellation of allotment order oQrs.No.704/B Ttpe-1 at NGC. 

' Ref- Suryy Committee s tepot ençtoid b 	 ide his letter 
No L 1/ \FO/C;lfl/Sure o Qr dated 1908 05 

Railway quarters No. 704/13 l'vpe-I at KTGC was aIlotIe9 infavour of you for your residential purpose. But 
• 1during survey by the survey committee it has been found that instead of residing yourself in the quarters you 
1havc subletted the quailers to a private pam' . Thus you have committed a serious misconduct'violating the 
jprovi.sion 01 Rule.3. 1 (iii ) and 15 A of Railway Service ( Conduct ) Rule.1966. 

Hence vour allotment ot' the ,)u1ers No, 704.13 1\pe-1 at '..cic is being cancelled with immediate effect 

You arc adviscd to vacate tuìe uuarmers and handed over the quarters to the new allottee immediately. Furth. 
allotment ni dci' ol' this quarters is to be followed. 

(2 

Sr. CDO/GHY to 
CA\L'Q1'[Y for kind infonnation 
DGMiGiMLG- Foi in1mnation please. 
APO/GHY -for infommation and ìecessary action peasc. 
ADN'NGC for infonnatjon ad necessary actiol' Please. 
SSE'WorksiNGt' -- For inibimation and necessam-v hctjon 
SSE.'Elec'NGC- for informatioriand necessary actin. 
SSE/C&W/NGC- for inforniatioh and necessary action. 

 
 
 

40 

/ 
Sr. CDO/GHY 

W."t, 
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• ' -- . -..-.:T.- 	!'.. I JL Is 

I ech/r. -J.1 
• l...l,.,. 4.'t't'It' St  

'fl - 
III 
nr' 	,rs.•. 

...I 	;' 

. 	...I....;u.g ''':''•'• 	I... 

;Id. 

Sub: - 4A1.-L. 	 I 	4IUUflL.t 

• 	'? - - 	- -. L-, 'rV 

I acknowkde your letter unler relrence an 

- - -4' '-'5 - 	- 	.4 ,r'S ' 	- T . 	tT'' tI' Ui 	.".U. 1,417) 	13E-.. 	L 	1 

	

• fl
0.. 

S 	-! 4. .-!  .'..? OdU(. 

beg to state the I'ollowing for your information 

: 	................................................... . _• •__. .. ie -t ,r, 4 rt 	4 - 4.:-  
•.i 

 • • III. , fl I I., • 	SI, • L I ,1, 	,,,; I ........Sr . ., , . . c 	;. v • .0 I. • 	. ;, 	• •, 	• , • 	.&. 	•qrtI.i.t' ; t 	• 
APO/GFfl survey of UI - s. kiitted 1.9. O. 05 reQardluci SuMaRtiniz iuv Qrs to the out sider does 
•5.S*.4••4'S 444l fl i  ............4 	I!s..4VL.. 	 n..it..,t'5 ........4!..,, ..t., 	..j; 	 • 	IC i; uj 	u_1 3.4v ;;; 	II ,;Zr t 	. U;; 

	

tU i 	Ot tbC 	bCt1i r;11;i' hc' s 	fi1'i'.d f i1V 
who often comes to mv Urs 	some times stays with my son. On the very day of nqury .y 

i.-;I 	...-.,I.. . 	i-S. •1' 	d.-. ... 	ISA4. 	r.-.5. ;uw!\ -  iwjiS gi4ut.ut' w u;uv yn!tl t ;u;2; e.,.Wl u1Sl.a. 
-% ........•.•.....- t- -, - _. 	.. - . 	_. . a a. 	4 - 	4 	4. - t_ - 	. - ----------. 	,--. k - -?  h13' 	Ut 	IL.I%.i 	tb.i(IS IiU,.t' ,, II;, ;,i\....,t ..II  
signature was taken by the stkrvev committee Iecoine puzzled at the time of enqurin and 
with !r io sig-ned the. papr unknowingly. 

; 54;,t1,11.t L..L,.l l i,.1i. 1 I.dL, 11VtS 	1.LtrU II.V ,lI;.IU.L. 	ui ulIt'.1h-, .11.1, 
should never su1et1n future The Qrs.alloted to me Is very esseiitial for me to discharge my 
duties sincerely from my R!v.Qrs. Which Is sit 1 ' -ated ne.rest to my worldng place.. 

Uncki' the cirtIc 	tied hcve, T therere fe'ventiv lwav tc ycu tc look.  int.f" the 
matter svnIDathetjcaiIv and kindly withdraw vui' cancellation order of the Ors. mentioned 
above and allow me to retainthe Qrs. up my rvice period. for the act of your kindness I 

tnin eve' grit.fli ti -. ;' - u. 

. U'44I5iU 	•hI ., •i. 	 ....,. 

'.')Ui'S 	t.•ii34- 

i @JAA'i 	
tN('24 c2—) 

E-%_a._ .4 '5' ----a- 1 ------------ I e. tI,.. • 	s; iS •t • I......... I. I • 	,'.,.4I'jS ,., 5', 
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()1ic or the 
t o 

DivI Personuci Olficei 
Station Road, Guwahati 

MIfMOIMNJ)UM 	 . H 

During the survey of quarlers by the survey committee constituted by the administration 
the quartcr shown in the attached sta nent Were found sublcttcd and accordingly the allotment. .• 
order of the quarters were cancelled by the alktting authority. 	 1 

Since the quutcrs have been found subletted and allotment cancelled the same treated as 
r unauthoiiicd ociipation 	 • 

.. 	 . 	 . 	. 

Due to unauthori,cd occupation of tho quarters damage rent at the prescribed rate fixed 
bRnlway Boaid, have bccn cakuLued uid to be rccovcrcd from regular salary bill from 

, May/07 currcntratc of dainage rcnt aong wnn ariear from the date of survcy of the quarter 
- 	•1.'iIhi 	 . 	.. 	 S 	 •Sf 	 ... .... 

This issues with the approval of CAMJGHY 

0 	 . 

(G.KKAKAi'1) 
. 	 DPO/G1lYi1 

No-E/APO/I/Survey oiQrsJGljY 	 Datcd: - / /2007 

Copy 1rwarded 1r inibrination and iccessary action to:- 

i. CAM/GuY, 
2. Sr.CDO/GI IY, 
3.. DRIvi (l)/LMG, 

DFM/LMG, 
StaiTcoiicerncd, 

6Ch.OS (P)/Bill/C-F'IY, 
e7.Conceriicd bill Clerk/E, 

I. 

DPO/GI I Y 

• 0 

	

jDh 



Name ofif 	 1in btkQar1er ______ 
PIrntha-4 ( Raei  . p-,•/  Ii ".r\c' 

(2) 	 1(3) (4)i!(5) (6)  
0. Sri Chankala Basfore, 	CF. Gr.Il1 456 	.706 NiType-1 NGC 	05-08-05 36.382 Sni i-OS-OS to 30I i-Os j i.S6 PSn= 	15S0.Ci 

1-12-05 to3O-O4.07iR°9 Pni= 	91275.00 
107135.00 

F 02 Sri Suciii 
_____________ 

 Ram hira, 	Sr Tech. CF 4 56 	12L'T\pe II 1'GC 0 5 -OS-05 5 S.S7 Sorr' 01 OS-U -' to 30 I I 05 	' P\s.S6 Nqm= 	2" 	5 00 
01-12-05 to 30-04-06 @' R5.99 Psorn= 145700.00 _____________________ _________ _______ ____________ ________ ________ ____________ 

171015.00 
 Sri Pradip Kr.Das, 	CF.GrA - 456 	11 7L'Type-II f NGC 03-08-05 58.87 Sqm 01-OS-05 to 30-I 1-05 @ Rs.86 Psqrn 	25315.00 

I . 	
. 01-12-05 to 30-04-06 @ Rs.99 Psant. 	145700.00 

. 1710.00 
Sri Hamid .AIi 	 -do- 456 	1] 	! Type-li NGC 03-08-05 SS.S7Sqm 01-OS-05 to 39-1 I-OS @ R3.86 Psqrn= 	25315.00 

01-12-05 to 30-04-06 Ca. R99 Psini 	145TCC0 
171013.00 

 Sri Prakash Bose, 	-do- J 	456 6O3AtType-1 NGC 05-08-05 36.SS2Sqm 1-OS-05 o 30-1 1-05 	R.s.S6 ?Sqm 	15860.00 

t J-1.12Oto3O04O7..@ Rs.99 PsQm= 	91275.00 
I . . 	 l07135.00 

 Sri Abhoy Kr.Das 	ALP;NGC 456 	1 611J!type-1 NGC J0S08.05 36.SS2Sqm 	.. I -OS-05 to 30-11-05 @ Rs.86 PSqm= 	15860.00  
.  1-12-05to304-07R.99Psqm 	9I25.00 

107133.00 
 Sr; Harpati Deka, 	I CF 456 7USD/type-i 	. NGC 05-08-05 36.882 Sqm 1-08-05 to 30-11-05 	Rs.86 PSqm 	15860.00 

I . 	. 	. 	. . - • 1-12-05 t030-04-07@ Rs.99 Psgm= 	91275.00- 
107135.00 

OS. i Sri Hiten Barua SC1erk 456 	1 1714/type-Il NGC 03-08-05 58.87 S9m. 01-08-05 to 30-TI-OS 	. Rs.86 Psgm 	25315.00 
- 01-12-05 to 30-04-06 @ Rs.99 Pscm 	145700.00 

171015.00 
09. Sri Kiargeswar Bora, 	. CF 1 456 	1 1G 'type-Il NGC 	1 03-08-05 5S.87 Sqrn 01-08-05 to 30-Il-OS 	R.s.86 Psqm= 	25315.00 

01-12-05 to 30-04-06 @ Rs.99 Psom= 145700.00 
171015.00 

• !0. SriD.N.Das, CF/II 456 	704S'type-1 NOC 03-U-O5 36.SS2Sqin i-Zo3O-i1'05Rs26PSqm= 	15860.00 - 
. I 1-12-05to30-04-07@Rs.99Psorn 	91275.00  

107135 
 SriRzrneshl-  lira. 	OS/Il 	J 456 244cltype-HI 	J NGC .. 65.68 Sqm 01-08-05 to3O-1I-O5Rs.86Psqm= 28242.00 

01-12-05 to30-04-06@Rs.99Psom= 162558.00 
. 	..". . . 	 190800.00 

 Sri Jogeswar Doloi, CF/I 456 	i 70CJtype-I NGC 05-08-05 - 36.882Sqm . 1-08-05 to 30-11-05 @ Rs.86 PSqtn=.. 15860.00 
. 1-12-05to3O-04-O7@Rs.99Psom=91275.00 ........ 

- . 	. 	. 	.... 	 . 	:' -107135.0O 

zs 
	

Contd-2 
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' 	
- 

- 

11' T?i
Sh. 

- 

	

.GUO13(BU;444s6.DUty. 30 LWP: 
0 Stn;NCC 	sr- j 

'- 'AIdcn:O85lO PAYALLOWAES___I 
RLY RECOVERIE5__>RS B_I NRBRECOvERIES_>R 

•IJN 	N4Th DAS 	Basic Pay 	
* 4625 PF-SUbSC 	* 	578 	P Ta Assa * 	125 

H. M. DAS. 	D.P. 	
2313 CGIS-C 	* 	30 	COOp NGC 	* 	1250 i 

V - 	O414796O. 	I. 
. 	 .D.A. 	

* . 2423 Water Charge* . 	S 	CCSShare CA* 

Des 	
PPp 	

6 	Drg Rent 	* 	36S1 	CC5Lfl_Ct * 
..ccuulateLAp:3lS LHAP14B 

SCA 	 120 Duga. FA 	* 	150 	.2 	- - 	
NDA .. 	* 	457. 

Qro5 Py R1OO63 Dduct. Rs.73S3 
	NEIPAy Rs.272.00 

N<t Icreet :01_Qct_2007 Retd. Dt. :3O_Jfl_Q2Q 	

Cash Pr. 

r 
0 

(ALJ '  
Q/1A' 



- 

= 	
(N'TTA AM' TRATIVE TRIBUNAl,, CUWAHATI BENCH 

Origmal Application No.'l$O ol 2007. 

Date Of Order: This the 191h Day of j  u ly,  2007. 

THE HON'BLE SHRI KV.SACHIDANAN DAN, VICE CHAiRMAN 

Shri Harapaty I)eka 
S/o Late Rangha Ram De&a 
Resident of Qr. No. 708/ D-Type-i 
At New Cu%\'ahati C1onr, 	 I 

Guwahati, Kamrup.. Ass4m. 	 .. 

. Applicant 

By Advocate Shri A.C.Sama 

- Versus - 

/\ t8 

c. 	. 

. 	 / 

UniOn of India, 
Represented by the Secrtar\', 
Railway Board, Ministry of Railways, 
New Delhi-i 10 001. 

ho (.;rl Muiager, 
N. F. Rail way, Mal igaofl, 
Uu wahati-1 1. 

CAM/GHY (Chi4 Area Manager) 
N.F.Railway, Guhati. 

4 	DPO/GHY (Divis.bna1 Personnell pfficer) 
N.F.Railway, Guwahati, 

5. 	Senior Coaching Depot Officer/GIfIY 
N .F.RailWay, Guwahati. 	 Respondents 

By Advocate Dr J.L.Sarkar, Railway Standing Counsel. 

ORDER(ORAIJ 

SACHJbANANDAN, K.V.  (YQ 

The applicant is working under the N.F.Railway and 

according to him ltc i a resident of (uarter No. 708/1)-Type-I at New 

Gu waIa ti Toony. Acording to die aermen I iol.1o%vlg the prescribed 



receipt copy ot this order iiFter giving opportunity to the applicant to 

explain his case in person aid communicate the same to the applicant 

forthwith. In the interest ot justice this Court further directs that impugned 

order for réco\erv il1 b kept in abeyance till disposal of his appeal. 

• 	 (.A is L11SOSLII 
Of at the adniiSiofl sta1',e itse. However, 

there shall be io order as to casts. 

s/ vIc* QiAIMIqAN 

(.I 

	 iJ) 	 ..•. 

TRUE. CTpy 

Seetj 
Ceni l 	 nal 

L 
	 JS 

I 	- 



Anr 

56 
RA LLW 

No.GHy/Cb'- 9 
'F  

Of £t.. 	C .sL
EI vj I( 

Sr. Coaching bepor Officer. 
Guwah 	bi. 14/O8,'2007 

Hi11 3aruh 
r. Cierk 
iu: 	

VV / 4.L./ j 

Sub- ReVocatiOn of Canceiiorjori order of uIotment againsr Qrs.No,1i7 
Type-Il at BonIui1E da 	ew Guahati. 

Ref. This Ofijce off tce order No. GHY/CbOY&EN/QrS/CVb.d 02,09.05 

The Cancerjon order of 	RuJiwQv  
NGC 	W c 

Quarters No.) I- fl Type- 	at coi,nwcoted 	to 
aaied 02,09/05 

vide 	th is offlce 	etiej 	No. order Of the QRs in fuvour 
bein q 	'eoked 

or 	i be reid 
The orlqiriaj uiotrneni 

Copy to: - Sr. "DOiGHY 
I. CAM/jy' for kind information ) DGM I?'  /qAI C, 

bPQGHyf6riflfQrmaijoti and necessary ction pea8e, 

SSE/VVorks/NGC 
SSE/EIec/NØc 	for info rmf ion and necessary action. 7, SSE/Ccaching /IC/GHYJ 

Sr. CDQ/GHy 


